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12. 46 hrs.

TERMINATION OF SUSPENSION OF
MEMBER

(Shri Hukam Chand Kachwal)

SHRI SFZHIYAN (Kumbakonam)
Under rule 374 (2). 1 mave the following mo-
tion, of which notice has been given :

“That the suspension of Shri Hukam
Chand Kachwai ordered bv the House on
the 2nd Ma+ 1972 be terminated with
immediate effect.”

1 do not want to go into the background,
as has been presented in the official report of
the proceedings...

SHRT PILOO MODY (Godhra) : And
the Press,

SHRI SFZRAIYAN - It is unfortunate
and regrettable the some words of acrimony
have been used in this House which was
questioned by the Chair. 1 am not here to
challenge the decicicn of the Chair. The
Chair should always be oheyed 1 think
Shri Kachwai also made it clear that he did
not do anything against the Chair to defy
the order of the Chair. Some of the words
he uttered which were found objectionable
have already been expunged from the pro-
ceeding.

As T said, T do not want to dwell on
what happened yesterday. But [ do request
you and the House that we take a somewhat
less harsh view of the matter, and hope that
in future the decorum and dignity of the
House will always be upheld not only on ths
side of the House but also on the other

With these words, | do beseech the
House to terminate the suspension ordered
yesterday of Shri H. C, Kachwai and enable
him to participate in the deliberations of the
House forthwith.

SHRI SHYAMNANDAN MISHRA
{Begusarai) : we support the Motion. We
think that forgiveness at tnis stage would
have a greater corrective influence and
peshaps be a greater punishment. In fact,
the hon, member has already suffered punish-
ment for the day. We also regret very much
that some provocation was caused to him.

SHRI1 B, P. MAURYA-: rase—

SHRI K. MANOHARAN
Nosth): Why so many speeches ?

(Madras
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SHRI B P. MAURYA (Hapur) Members
who were not present in the House at the time
are expressing their views  Those who were
present should alvo be allowed to have their
say. Otherwise anyone may use any word
here..

SHRI PILOO MODY : Wc are not tak-
ing evidence,
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SHRI PILOO MODY : Has he written
to you ?
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MR. SPEAKFR : No one should spean
without my permission.

SHRI PILOO MODY : As vou know,
decorum of the House 8 vety tmoortant to
all of us as it is indeed to Indian democracy.

SHRI K. MANOHARAN - It 11 systema-
tically flouted by him

SHRI PILOO MODY . as Shri Mano-
haran has illustrated just now. But there
are certain codes of behaviour between mem-
bers which are now a matter of established
practice. I think it is rather thin-skinned of
people who are verv willing to fling abuses,
glander etc not to be able to (ake 1t 1a turn
when it is fluig back at them. T think that
the people involved in this tragi-comedy of
yesterday's have not risen above the leve| of
not being able to take what each other has
sajd. Therefore, 1 do not know what trans.
pired that ali of a sudden such stern action
should be taken. Regrettably, [ was not pre-
sent ; otherwise, I assure you that this might

not have happened.
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But what [ feel is that in the miiite of
this controversy, people start:d hardening
their attitude that so-and-»0 must apo ogise
and otherwise such a thing will take place.
I think that is very wrong. There is nothing
that calied upon any Member of the House
to apologise. If the Speaker feels that some-
thing unparliamentary or unsavoury has becn
said, he can always expunge it and in the
past, the Speaker or whoever occupies the
Chair, has done so with or without reason.
Therefore, it does not really matter what is
said provided it does no! appear on the re-
cord, within reasons.

On the action, therefore, that has been
taken on this heated exchange—I do not
know what Mr. Raj Bahadur would have
done had he been a Member of the Fourth
Lok Sabha, because in that case I think he
would have spent his entire tenure chasing
these motions from one Member to the other,
Therefore, 1 suggest that let us laugh it off.
Let us regret the fact that we have made foo's
of ourselves not oanly in our eyes but also in
the public eye. Therefore, accept the mo-
tion thet has been placed before the house
and forget the matter and laugh about it
there-after.

SHRI N. K. P. SALVE (Betul) Sir,
while I accept the sentiments expressed by
the mover of the motion, I must in the most
uncquivocal terms express my complete non-
agreement with what Shri Piloo Mody has
stated In fact, implicit in what he said is
distrust in the impartiality of the Chief jtself,
It is not as though the action which has becn
taken should be challengcid here. That was
not the motive of the mover of the motion,
Shri Sezhiyan's one difficulty in being on the
Panel is—and I have experienced it myself
in this House, —

MR SPEAKER : 1 put you for that !
(Imerruptions).

SHRI N. K. P. SALVE : It is this. There
are certain Members in this House who
think it is always their prerogative to po out
of their way not only to flout all the rules
and regulations, the rules of procedure and
conduct of business in this House, but also
to flout all the norms of decency. There is
a limit to which we can sink (Interruptions)
and the Chair can allow these things to go
down. We do not want a complete abrega-
tjon of authority of the Chair nor do we ever
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want that the basic norms which should
govern the conduct of business in this house
should be dispensed with.

While T do accept the punishment meted
to the Member concerned, it shou'd not look
like a punishment given to onc single person,
it should be given 1o anyone who indulges in
this kind of—

SHRI PILOO MODY :
position.

SHRT N. K. P. SATVF : Not the entire
Opposition. Why do vou have a guilty cons-
cience 7 1 said anyone who induleed in this
type of activity. Now, to maintain the dig-
nity of the Chair and to maintain the diznity
of this House and to maintain certain  basic
norms of decency over and above the rufes, 1
would have no objection to supporting the
motion campetely if there were an unteserved
apology for what has happened yesterday.

SEVFRAL NON. MEMBERS rose —

The entire Op-

MR. SPEAKIR : There should be no
debate on it now
SHR1 DINEN BHATTACHARYYA

(Seraminore) ;: The motion should be taken
in this spirit in which it has been moved by
the mover, If the issue is opened again,
many things will come out and that will
create Jdifficulties for vou to decide -

MR SPLAKLER : That is what I thought,

SHRI DINEN BHATTACHARYYA : 1
request vou to immediately dispose of the
matter.

SHRI S. M. BANERIEE (Kanpur)
Sir, almost everytime a motion has been
moved and (he Member concerned has been
suspended, the house in its wisdom takes up
the matter and you, Sir, in your wisdom con«
sider it ard give your decision. 1 therefore
requast you to decide it according to your
wisdom (Int rruptions).

SHRI SAMAR GUHA (Contai) : T want
to draw your attentivn to cne thing, First, I
am glad to note -und we have been fold—
that Stni Kachwai has expressed hi> regret
to you. (Jaterruptions)

MR. SPEAKER : No question of regret.

SHRI SAMAR GUHA : 1 am glad to
say that the best in Mr. Kachwai has not
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been taken away by the fit of his anger. 1
would like to draw your attention to one
point. That is. in essence what Mr, Kachwai
has donea is great service to this House, and
that is, not by using abusive language but by
constantly, 1 snould say, being the waich dog
of this House and the rights and privileges of
the House and the dignity of this house.

AN HON. MEMBER : Hear, hear. (/n~
terruptions)

SHRI SAMAR GUHA: It is almost
everyday that the quorum bell rings, and in-
deed for several times every day the quorum
bell has been ringing. I should like to
draw your attention to the fact that this
should be taken as the sounding of the toc-
sin for the future of our democracy. The
massive victory or the massive majority in
this House of this Government, has become
so oppressing that the proceedings of this
House have become dull and listless every
day. Because, even the members of the
Treasury Benches are not present, Ailthough
T regret that he lost his temper in using
abusive language, I must say that he has
been guarding the rights and privileges of
this House by raising the gquestion of
quorum.

I want to draw your attentio) to one
point. The Chairman has made one observa-
tion, which is a breach of the provisions of
the Constitution...(Interruptions).

MR. SPEAKER : | am not allowing it ;
do not bring the Chairmen in to the picture.

SHRI K. MANOHARAN : Now tha-
views have been expressed, you should dist
pose of the matter.

MR. SPEAKER : I thought that he
would take only one minute.

SHRI SAMAR GUHA : I do not want
to criticise the Chairmen ; [ am raising a
very important constitutional point. There
are the observations of the Chairman :

“Let the tell be rung Now there is
quorum. The convention of this House
has been that after 6, there will be no
challenging of the quorum ; the Chair is
not bound to accept the challenze.”
SHRI PILOO MODY : It is in violation

of the Constitution ; everybody agrees with
it.
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SHRI SAMAR GUHA : It is a viola-
tion of the provisions of the Constitution.
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SHRI K S. CHAVDA (Patan) . Hemade
a personal remark against me May 1 there
forc request you to give me an  opportunity:

THE MINISTLR OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Mr Speaker, 1 welcome and appicciate the
sentiments behind this motion, But may I
say sometiung about *‘the code of behavi-
our”, spoken of by Shri Piloo Mody ?

SHRI SHYAMNANDAN MISHRA :
Whv do you go mto all that now ?

BAHANUR J  would
have to read a letter
too. Thisis not a matter beiween two
persons, Mr. Shashi Bhushan and Mr.
Kachwai 1t is not merely some incident
taking place. It is a matter which
concern the whole decorum and diginty
of this House and how do we conduct
the affairs of this House. In that con-
text, the question of quorum which was
brought in, is not relevant We have (o

SHRI RA)
only say this, 1

maintain quorum and we do it. But is the
responsibility  for quorum  undateral ?
Yecsterday, there was only one solitary

Member on the opposition Benches,

I want to go on record as having said
this.

SHRI K.S. CHAVDA :
present,

MR. SPEAKER : We are here to make
some amends but not ageravate the situation.
13 hrs.

SHRI RAJ BAHADUR : Now | would
like to be exused, Sir, 1 [ caniol rasst the
temptation, because he made & persona:
reference to me. If 1 were not here 10 Loa

I was also
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Sabha--Fourth Lok Sabha--1 would only say
that the results of the mid-term poll have
completely vindicated the stand that we have
taken in this matter yesterday.

MR. SPEAKER : Those were lucky peo-
ple who were not in the Fourth Lok Sabha.

SHRI RAJ BAHADUR : But 1l say I
was in all the three Lok Sabhas and also in
the Constituent Assemb'y, Sir. But I have
not seen any thing like the one that happend
yesterdav. Now, Sir, letter has been written
by Shri Hukam Chand Kachwai addressed
to you. I will only read it out. (/merruptions)

MR. SPEAKER : Well, of course, he
will have to read it.

SHR1 RAJ BAHADUR : I will not read
it. You read it, sir.

SHRI PILOO MODY : The
should be expunged from the record.

letter

SHRI RAJ BAHADUR: Mr. Piloo Mody’s
observations may be expunged from the
record. T wish it is not taken lightly. I
would say, about the letter that, it is a sort
ot conditional offer.

SHR{ PILOO MODY : 1 have said that
there should be no apology. (Interruptions)

SHRI K. MANOHARAN : This is a
very bad attitude.
MR. SPEAKER : So many bad

things happen. What happened yesterday
when my friend Mr. Tiwary was presiding
in this House—1 too was sitting in 4 meeting
1 opened the amplifier and 1 myself was
very much shocked at what was going on in
the House. I thought that it may be a
usual story but it took a very bad turn. We
are sorry about what happened later on.
Now, about the quorum. It is allright ; it is
a Member’s right. He can raise this question
any time. But what happens sometimes is,
every ten minutes, the quorum bell rings,
peaple come running in ; then they go out;
it is not & fun, it is not a hobby. There
should be some reasonable time in between
two bells. Some people come here. then they
go out ; and after another 10-15 mintutes
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there is another quorum  bell, There should
be some reaconable time.

SHR] K. MANOHARAN : It is shame-
ful and ridiculous on the part of the ruling
party after having got its massive majonty.

SHRI RAJ BAHADUR : You are taking
a political advantage of a  situation.
Interruptions)

SHRI PILOO MODY : Let us fuce the
situation that vou have turned the Parlia~
ment into ridicule.

MR. SPEAKFR : M1, Mody, you should
have at least some respect for the conven-
tions. When the Speaker is standing, you
must have some respect for the contentions,
This is what happens later on also, and that
is how the situation worsens sometimes., We
do not deny the 1ight of a Member to raise
the issuc of quorum. But what happens
somctimes is, it is not taken as a matier of
right, but just as a musance, when just after
every ten minutes Members go to/the fobbies
and then they come running in So, in that
case, I would just request all of yon that at
least there should be some tmie lapse bet-
ween two bells, say, at least one hour ot so.

SHRT PILOO MODY : Piease do not
being the matter of quorum into this issue,

MR. SPEAKER: I lcave it to you. We
do not deny the right of member to raise the
quorum issue, but it i my suggestion that
you should not do it every 10 minutes.
What we do is, sometimes we decide ovre
selves—the whole housc decides—to extend
the sitting for half an hour or to sit through
the lunch hour. We have been discussing
it in the business Advisory Commitiee also
that when we agree to sit extra time,
during the extended time the question of
quorum should not pe raised. But if some-
body raised it, it is his right to rise it,

SHRI K, MANOHARAN : Sir that
is a separate issue which you can discuss with
the opposition separately.

SHRI PILOO MODY : We have very
strong views on this subject. Let us not
involve this with Mr. Kachwai's issue.

MR. SPEAKER : Yesterday when
this question of quorum was raised, some-
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thing happened between Mr, Shashi Bushan
and Mr. Kachwai. T do not defend it, but
1 must say to you also that somectimes a
word uttered may be quite innocent and
pne can telerate it normally but in  another
situation it may not he tolerated. In that
case there should be no stinging words, no
barsh words. They may be adjudged as
perfectly  parliamentary, but  still  they
convey something which hurts somebody.
Mr. Kachwai got  cxcited very much and
uncontrollable, He could have just protes-
ted is a mild manner or cven in a sirong
manner, but not continued doing it through-
out the evening and raising all this
hullo-gulle and abuses. 1 heard those
abuses and I was shoched. I have never
heard such abuses in this House during my
ternt.  We are happy they weie expunged,
but there is a certain limit to react. Beyond
that, it becomes a nuisance. It is perfecily
all right to invite attention of the Chair to
certain 1emarks but when you involve your-
self with the Chair. what is to be done?
This is what happened yesterday. When
the Chauman sequested him to kindly ex-
press regret 1 know he was very humble
in his request, I was listening to it-but
Mr. Kachwai wou!d not care for it Then
this motion was allowed to be moved and
even after it was passed, 1 thought Mr.
Kachwai would withdraw from the chamber
But he was  thieatening the Chair. I also
heard 1t. Any wav, what happened was
rather very said. All of us dishike those
bad words and abuses. They were not
directed against one individual. Some of
them were duccted agunst a good section of
the House It is better this is never repeated
in this ITwwse in  future, (Jarerraptions).
Sometones it leaves bitler memorics.  You
must somehow brivg such members under
control, It 1s not every mcmber who does
it. But if you give some lattude to certain
people, there will be no ent to it. I think
it is everybody's duty, whether on this side
or that side, to se: that members behave.
The moneent they go out of limits, it is
sunp'y intojerable and tnis is what happen-
ed yesterday  Wc do tolerate many things
but not such abuses. 1 have received this
lester from Shri Kachwai in which he has
expressed regret for it 1 think after this...
(Interruption,) Wiat is this scasitiveness
about 1t 7 If somebody says regret, it is so
nice on his part to do 1t If wiser counsel did
not prevatl yesterday but it came 2. hours
afterwards, why do you worry about it ?
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SHRI RAJ BAHADUR : 1 would beg
of you to appeal to my friends opposit to
kindly appreciate whether abuses can be
uttered in this House and, having uttered
those abuses, will the conditional regret, be
acceptable If it were an unconditional
regret, the position would have been
different  In fact yesterdiy we did our
best to make it unconditional, because two
wrongs cannot make one right 1 would
appeal to hon. Members to appreciate the
point that our proccedings are read not
only in our country but also the world over,
T et them not think that we are conducting
overselves in the House 11a way which s
not proper, From that point of wview the
offer of reeret should be unconditional. 1t
should not be hedged in with conditions.

SHRI PILLOO MODY : | think this
business of asking for an unconditional
apology and things like that is totally
wrong

SHRI RAJ BAHADUR : complctely
differ with Shri Piloo Mody. He seems to
say that having uttered those abusive words,
even a word of regret is not necessary.

SHRI PIYOO MODY : The Minister
of Parliamentary Affiirs is eaticely within
his rights to disagrec with me. But it 1s
also withtn my rights to express a parti-
cular point of view, and that is thit no
apologv should be demanded  If a2 member
is gracious enouzh tv mike tn aparry of
his own, it 1s another matter As far as
1 am concerned -~ Sir, | cannot speak when
you are standing,

MR. SPEAKER : I have not allowed

you (o speak.

SHRI PILOO MODY :  Then 1 will
wait for your permission,

SHRI RAJ BAHADUR : Tne expres-
sion of reeret should be unqualified If
there is a chinge of heart, it can not be

a conditional change of heart,

SHRI PILOO MODY : There
change of heart I Just dislike you all
same.

is no
the

SHRI RAJ BAHADUR: W: shall
try to love youa altaough  you are not 4 very
lovable pirson,
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SHRI PILOO MODY :
correct spirit,

That is the

SHRI RAJ BAHADUR : Thencall a
spade a spade,
SHRI K. MANOHARAN : The very

fact that Shrt Kiwchwai has offered regret

shoas a ch nge of heart.

SHRI SHYAMNANDAN MISHRA :
We snould go by the general tenor of it

SHR! RAJ BAHADUR : We are all
before the bar of the country. The only
question wz have to consider is this : what
norms are we setling for  ourselves,

MR. LPTAKFR: I have received two
letters. The sccond  one is slighily apolo-
getic In thit ameaded letter he is more
clear about expressing his right. At the same
time, e says that Shri  Shashi Bhushan
should not have . .. .. (imerruptions) Why
are you all so imnutient? After all, you are
all grown up poople I will have to coavey
to you that Shri Shashi Bhushan also should
iot have provoked tim.

st @lc qio Hig (grge) : semw
wey, A0 AITGT FT G711 A A
qeA § AEAT A%F § $y gamed) &1
gemTm frar AIT 99% Fr3qr 39 qga
¥ vx daar fmar © 99 97 F TIRA
#1 ufysr7 B39 o9 9g7 FY Y & 1 AV,
IT FAAIE ¥ HTa7d § AANT 76T A
uw qn "gay fRAET g 43 99 79 Heq
& arua arar AfgT ) 9% A1 @ 4
aeq S Twre } rare ¢ W 5
I AT B FTAT AOF a1 A& TG AU
TygEnT F7 957 § |

SHRT N K.P. SALVF: The hon. Mem-
her is ahsolutelv right, There is a procedure
srescribed for it Tt is not as though we can
act arbitrarily. We have to abide bv the
Rules. The Rules are ahsolutely clear,
Under rule 374(2) the authority is vested in
the House tn susnend a Memter Thereafter,
there is a proviso which governs the revoca-

tion of such susnension. The proviso spzaks
in these terms :—
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“Provided that the House may, at
any time, on 8 motion being made, re-
solve that such suspension be termina-
ted.”

Therefore, before the House wants to
take this decision, it will only be in the fit-
ness of things that the House does know in
which terms has the hon. Member expressed
his apology so that we can mike up our
mind... . (Interruptions)

SHRI S.M. BANERJEE (Kanpur): Sir,
I rise on a2 point of order. You have just
now said that Shri Kachwai has regretted
it. Even after your sayine that, which Mem-
bers may or may not like, they want this
Ietter to be laid on the Table or to be read
out ! 1 think, once you have said that, that
is the final word. You have accepted the
regret. It is not open to Members to quest-
tion it,

MR. SPEAKER: I cannot accept it; it
is the House which wili accept that.

SHR} S.M. BANERIEE: They cannot
challenge your statement.

SHRI RAJ BAHADUR: Sir, you have
asked me that I should convey to Shri Sha-
shi Bhushan something about Shri Kach-
wais letter. May I say with all respect that
yesterday this question was raised by certain
Members, including Shri Chavda, and this
is what the Chairman has already ruled :—

‘mrg gt Agi ¥ AR e ga.
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It has been ruled by the Chair that Shri
Shashi Bhushans remark was not unparli.
amentary. 1 also mainrain, Sir, that this was
pot unparliamentary, We still maintain that
this is not unparl:ramentary. . (Interruptions)

SHRI SEZHIYAN: Provocative and
harsh words should not be used That js
what the Chair said.

SHRI RAJ BAHADUR: And 1 submit
that the aprlogy by Shri Kachwai is condi-
tional. A decision on this should be taken
independently .........(Interruptions)
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SHRI S.A. SHAMIM (Srinagar) : His
words have been expunged; he has heen
suspended and he has regretted it. Do they
want his head ? (lnrerruptions)

1
J of Member
|

MR. SPEAKER: Order, order.
SHRI SAMAR GUHA: On a point of

order, Sir. The Minister of Parliamentary
Affairs has quoted only one portion of the
observation made by the Chair yesterday

about the words used by Shri Shashi Bhu-
shan. Subsequently, on being requested by
other Members, the Chairman agreed that
he would examine the words used by Shri
Shashi Bhushan. On subsequent, examina-
tion the Chairman himse!f expunged all the
remarks that were maide by Shri Shashi
Bhushan, That is in the papers and in the
record. Shri Shashi Bhushan’s observations
have been expunged also.

MR. SPEAKER : There were days,
when the Speaker was standing, nobody else
stood up. Now I have to sit down when
the Member is standing. I was standing

- and he got up on a point of order He did
not have the courtesy to see that I was
standing.

This decision was taken by the House
and it is only the House that can revoke it.
I have received this letter of regret. Two
points are mentioned. One is about regret
and the other is about the observations of
Shri Shashi Bhushan. I am quoting his
letter. If you want a debate on it and if
vou think that the question of regret is also
a part of the debate, then this letter will
have to be circulated. I can not call it an
unconditional regret. The first part of his
letter is unconditional, He says, he is very
sorry. I have beea able to read what is
typed. What is written in hand is rather
difficulr for me to reac.

AN HON. MEMBER : Language pro-
blem. !

MR. SPEAKER : No ; it is not a lan-

guage problem.

This is the second one. I am treating
the second one as final because the first one
stands concelled after he sent a second one.
In the second one, he sends an unqualified
regret in the first paragraph. In the second

paragraph—it is written in his own hand or
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somebody else’s hand ; I think, he has just
signed below ; the hand-writing differs but I
take his signature as final —he says,

1A FIAT ¢ AW WIR FER  AqE

-

3

It is just a hope. Let asha be asha. We
take the first paragraph as regret and the
hope, whether it gets realised or not, is a
hope, after all,

What is the position now ? Should I put
it to the House now ? I think, it is enough,

SHRI RAJ BAHADUR : I accept your
advice.

MR. SPEAKER - I take it as regret and
about the hope he has expressed, I am con-
veying his hope to you and, through you, to
Shri Shashi Bhushan.

SHRI RAJ BAHADUR : Our hope is
also that such incidents will not be repeated
in future.

MR SPEAKER : The hope is not a part
of regret or commitment. It is just a hope,
I also hope that these things will not occur
in future. Now, I put the motion to the
vote of the House.

The question is :

“‘That the suspension of Shri Hukam
Chand Kachwai ordered by the House on
thc 2od May, 1972, be terminated with
immediate effect.”

The motion was adopted

13.25 hrs

DEMAND_S’ FOR GRANTS 1972-73-(Contd)

MINISTRY OF LABOUR AND REHABILITATION
—Contd.

MR. SPEAKER : Shri Balgovind Verma
was on his legs yesterday. He may continue,

w7 AR gaate @wem ¥ gaeEst
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¥ Moved with the recommendation of the President.



